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rargets. They have also tried to create
disaffection among the people against the
para military forces * who are performing
their auty under difficult conditions.
There was also an incident of bank rob-
bery at Ludhiana branch of the Punjib
National Bank, . The case has been
entrusted to the CBI for investigution,
Another disturbing trend has been the

continued misuse of the Golden, Temple |

Complex by the terrorist and secessionist
elements. The Government of India has

given fuli support to the State Government |

" 10 meet the menace of tcrrorism and will
continue 1o do so, Due ro the efforts
made by the State Government scveral
notorious terrorists have been caplured or
killed, The sjtuation wo.ld contine to
require extruordinaty vigilance and action
on a sustained basis, We expért that
the State Government will maintain pres-
sure on the terrorists unul terrorism is
eliminated.

10. The Government is committed to
impl:ment the Punjab Accord. I wish to
reassure  Hon'btle Members that every
efTort will continue to be made to find a
solution to the contertious issues of ter-
ritorial claims and river waters.

t1. The situation in Punjab "is a
matter of scrious concern to the whole
couniry. The Punjeb problem can be
sclved only by showing patience and
- fortitude, The fight against terrorism,
religious fundama=ntalism and communal
fanaiiclsm and micuse of places of wor-
ship for political purpo-e in Punjab calls
for joint action cutting across party lines,

It is nccessary to remove the fear of

terrorism from the minds of the pe-ple of
Punjab, :

12. 1 take the Qppdrtunity of thank-
ing Hon'ble Leaders of Opposition for
agreeing to launch a joint campaign in
Punjab 10 meet the challenge posed by
secessionist and obsourantist forces, We
hawve rrepared an action plan in consulia-
tion with the Leaders of the Oppostion
which will be implemented in the months

foliowing and which will involve the active -

participation of all sections of scciety
inciuding peasants, industrial labour,
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ex-servicemen, freedom fighters, youth
and students, women, intellectuals; poels,
writers and artists. Sir, 1 am confident
that this mass mobilisation will go a long

"way in awakening the people to the

dangerious designs of the anti-national
forces and to pr«pare them for the strug-
gle ahead. This will also re-affirm our

tesclve to preserve the unity and integrity
of the country.

PROF. MADHU DANDAVATE
(Rajupur) : 1 want to make a submission
in the light of this swaiement. You were
kind enough to fix up a discussion on the -
stafement at 30° clock today. Yesterday,
the Home Minister was kind enough to
lay on the Tuble of the Houte. a Mishra
Commission Report, 1t is equally impor=-
tant and some of the members of this
House are referred to in  this particular
Commission’s Report.  Therefore, [ ear-
nestly reg.est you that at the earfiest

‘possible onportunity, we should be given

an opportunity to discuss the Mishra
Commission - Report.

MR. SPEAKER : Thereis no pro-
blem, We will see that discussion on

‘any subjict should take. place in ‘the

House.

PROF, MADHU DANDAVATE :
That is all right, You are very accom-
modative, that is why I have made this
suggestivn.

MR, SPEAKER : No problem ! You
have got cnough "timc now, Let us 1ake
up one bv one. You just bring up some-
thing for the sake of discussion that you
want, : : ‘ g

The House shall now take up matters
under rale 377.

12,16 hrs.
MATTERS UNDER RULE 377
> _ :

(i) Need to provide special facilities
“to Artists

SHRI JAI- PRAKASH AGARWAL
(Chandni Chowk) ; From timc imme-
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morial we have been proud of our cul-
tural heritage. It is a maiter of immense
satisfaction that our Government have
been doing a lot to preserve, protect and
popularise  various culturai acitivities
within as well as outside ' the country.
Recent orgznisation of several cultural
events is a step in the right directipn But
one very important matter which should
receive our immediate attention .is that
- some special facilities should be given to
our artists and men of culture, They
should .be given job‘s‘:wation as is being

12.17 hrs.

[MR. DEPUTY SPEAKER in the Chair]

* done for several other categories Simi-
larly, DDA flats and house sites should
be allotted to these artists on priority
basis. In this moatier, if nccessary we
may bring an amendment 1o Article 1€(4)
so that these artists and men of culwre
receive adequate and vxclusive attention.

(ii) Preventive measures needed to check
recurrence of communal riots
in the Country

SHRI G.S, BASAVARAJU (Tumkur) :
Sir, the communal riots in India are
taking a toll of lurge number of hives of
innocent people in the country  Whie
.communal violence has been increasing
for the last 3—4 months at a rapid rate,
“the foreign elcments are mostly involved
in all such communal tensions and ricts,
There are some States which have been
continuously f:cing the communal riots
for the last 3-1 months,
nataka and M.P and - some other States

have Heen victitn of such courinuous com-
munal attac-s. But these Stales have
not been able to control eommunal trend
that has been iIncreasing in thesc States,
The Centre should take immediate mea-
sures to check -~such riots and should
dircct and assist the State Governments
to m.ke provision to check siuch violence
in future [IF a strong action at this stage
is not token the situation will grow more
complicated and will create disorder in
the country. The Gujirat and Karnataka

communal riots should be an eyc-ocpener

to all of u*, Therefore, it is time Centre
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" should consider such measures in this

regard jrrespective of the fact whether
this is a question for State concerned, I
appeal to the hon. Minister to take

immediatc measares in this regard,

[Tram!aﬁon]

(iii) Demand to protect the dilapidated
temples and Dharamshala situated on the
banks of River Narmada.

SHRI K. N, PRADHAN (Bhopal) :
Mr. Deputy Speaher, Sir, I want to raise
a matter of urgent pubhc importance
undcr Rule 277,

The Narmada is one of the sacred
rivers of this country, It is tI'!e Life lina
of many States. It is the only river which
is becing reve'ed by the pceople of 1he
country for sges It is due to this reason
_that a number of templed and dharam-
shulay are locatvd on the banks of this
river ut different places. The pilgrims
stay in these dharamshalus and  offer their
prayers in the temples. .

For' the past somec vears, a number of
temples and  dharomsia'as  have been
damaged due to the erosion caused by the
river at many placgs. FEven today, a
number of temples and dharamshalas -are
theie along the bunk of the Narmada
river but most of them are in & dilapidat-
ed condition and their existence has been
endangered due to the floods and soil
crosion.

A number of States are clamouring for
thejr share of maxinmum water and. power
from the Narmada river but there is no
scheme o give recugnition to its religious
importance, The Central Goverament
should formulate a scheme  with-ut delay
for protecling these templies and  dharam-
shala with the cooperation of all those
States through which the Narmada nvcr
flows. .

(i¥) Demand for maferial componeots
assistance to Rujasthan to meet the drought
conditions In the Siate.

SHR1 VIRDHI - CHANDER JAIN
(Barmer ) : Mr. Deputy Speaker, Sir,



